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l. This case was filed on 30+11.1988 with defects.

The defects were removed on 19.12.88 and it was listed
for admission on 12.01.89 on that date on the request
Of the Learned Counsel for the applicant it was |
ddjourned to 2,2.89 on which date notices were issue&
L0 the respondents to show-cause as to why the
petition shoyld not be admitted and since thereafter
it appears that seyeral ddjournments were allowed,
but nobody appeared for the dpplicant. The case has
yet not been admitted.®n the last date, i,e, 10.3,93,
the case was adjourned to 31.3.93,({.e. today), but

nobody appeared in this case,

24 The respondents havye dppedred and filed their
Counter repudiating the calim of the applicant who has
prdyed that the applicant pe treated having been
placed in the scale Of Rs., 260-400 with all
COnsequential benefits with effect from 10,9,9].

i The claim of the dpplicant is based on the
fact that he was dppointed as a Gang Man on 1.2.196)
and subsequently promoted and continuously working

from 19.2,1972 on the post of Mat¥erial Clerk
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